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(lasc NO.:26/18/84-

A LC3/2016

HQ「 ilc
l :()|1811)5()/o03o71AM 17/

HQ卜 ‖c
i()1/84/050/00259/AM16/

HQ Filc

iO 1/84/050/00313//ヽ 4ヽ16/

:22/8・ |― Al.(13/2016 ⅣlEETING DATE:02022017

Pal■)                     lν lcct No/Datci22/84-    status
Nanlc:PEARI´ GI´ OBAI´    AIンC3/20!6        Deferred
INI)t」 STRIFiS I´ lヽ41′IED   o2 02 2017

RI´ A「 ile             l´ ic No/Datc:0510390241 Defer Date:
:05/24/040/00208/Aヽ 415/    11 o82014            23022017

RI A「 ilc
Lレ ic No/r)atc:o510395966

:05/23/040/00300/Aヽ 416/    19 1o2015
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階

は 2ν84-sttusRtted
PVTIンTD_          ALC3

02.02.2017

Decision: cottltllittee cotlsiclered the case as per agenda alongwith otlrer relevant papers and went tlrroughthc dctails sttbrrtitted in this case atrcl observed thatlhe cleficieicy letter issuecl uy dtpp to the firm. Reply, istt.t rccei'ed fior, tlrc flrttl so lhr. -fhcrefurre 
tlrc Cornnrittee could,rr.rl.,,r.i"Ilr. r"quir.,nent of inputsarrd ct'rnstrairrecl to re' jecl the case.

RA cottcern nlar takc Ileccssar\ action sub.iect to compliarrce ol'otlrer ustral conditir-rrrs.

(lase NO.:1/26/84‐ AL(〕 3/2015 Partゝ NanlcI DtJ(lER[: Mcet No/Datc:22/84- Status: Reject
TECHN01′oG!ES PRIVATE AIン C3/2016
1ッIMITED             02.02.2017

RIン A Filc

:09/24/040/00517//へ 4ヽ16/

:′ic.No/Datc:0910o62977
16 12.2015
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レlcct No/r)atci22/84-    status
4 Case No.:8/4/84-AIン C3/2016 Part)NanlciNARASIMHA

lly



,     1  ,

MURTHY.MR(PROP TECH ALC3/2016        Deferred
NO FLEX INDUSTRIES)  02.022017

HQ Filc              RLA Filc            Lic No/Date:071010982 Dcfcr Datel
101/84/050/00032//ヽ ルi17/     :07/24/040/00041/AM!7/     0                    23.02.2017

16.052016

Decision:Conl:1littcc considcrcd thc case as pcr agenda and notcd that the sccond reminder has becn issued

to RA. Bangalorc on 05 01.2017 through c_:llail to furllish thc hard copy of three sct of application of the

llrl■   1｀hc repl)is not reccivcd so lilr. NC decidcd to renlind to RA to lurnish thc hard copy ofapplication.

「 hc casc stands dcfcrred br rc― listil18 0n 23.02.2017

Case No.:26/8/84-        Panv Nallle:Ⅳ ITV EXPORTS McetNo/Datc:22/84-   Status
ALC3/2016                              ALン C3/2016        Deferred

02022017

HQl'ilC               RIン A「‖c              Lic No/Datc:0310804869 Dcfcr Datc:
5 :01/84/050/00123/´、Ⅳl1 7/     :03/95/040/00137/AM17/     20.05.2016             2302.2017

Decision:Collllnittce cOnsidcred thc case as per agenda alongwith otller rclcvant papers and noted that thc

dcttcienc) lettcr has bccn issLICd tO t1le nrin on O1 02 2017 throLlgh e.ma‖  to sublllit the CAD and
Mcast11・cnlcllt chalt()fthc product Thc rcply is:lot reccivcd so far NC dccided to、 vait for their reply.The
casc stands dcibrrcd ttr rc― listin8 ol1 23 02 2017  ・

Case No.:15/18/84-       Partv NalnciUDYOGI     Meet No/Datc:22/84-   status
ALC3/2016            SAFETY APPLIANCES    ALC3/20!6         Deferred

PRIVATE LIMITED      02 02.2017

HQ IrilC                RI´ AF‖ c               Lic.NO/Datc:0210206746 Detr Datc:
6 :O1/84/050/00296//ヽ卜/117/     :02/24/040/00184/AM16/     0906.2016             23,02.2017

Decision:Co11111littCc cO1lSidercd thc casc as pcr agenda alo:lg、 vith Ot1ler relevant papers and noted that the

dettcicncy lettcrisstlcd by DIPP on 13 02 2017 to the Ar:ll to indicate the total、 veight ofthe export product
indicatillg、ゃcight of cach hcl11let   NC decided tO、 vait for their reply.  1｀ hc casc stands deferred fOr re_
listil18 ol1 23 02 201 7

Case No.:16/18/84-       Partv Namc:UDYOGI     Mcet No/Datc:22/84-   Status
ALC3/2016            1NTERNAT10NAL       Al´ C3/2016         Deferred

PRIVATE Iン IMITED      02.02.2017

HQ Filc                Rl´ AF‖e               Lic No/Date:0210206747 Dcfer Date:
7 :O1/84/050/00297/AM17/     :02/24/040/00189/AM16/     09.062016             23.022017

Decision:Co■ 1lllittCC considcrcd thc casc as pcr agcnda along、 vith other relevant papers and noted that the
dcttcic1lc)'lcttcrissLled by DIPP oll 13 02.201 7 to the flrin to indicate the total weight ofthe export product

illdicatillg、vci8ht of each llchllet  NC dccidcd tO、 vait for their reply  The case stands deferred for re―
listin8 on 23 02 2017

Case No.:5ノ 10/84-ALC3/2016 Party NameiALOK       Mcet No/Date:22/84-   Status
INDUSTRIES LIMITED.   ALC3/2016        ‐Deferred

02.022017                         .
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Decision:Conlnlittcc considered thc casc as pcr agenda alongwith other relevant papers and noted that thel

application has bccn rcた rrcd to DC(MSME)and TC,Noida on ll.08.2016 for thcir comments. NCI
dccidcd to ask thc ttrlll to fll「:lish thc llct content ofillput in cxport.illdividtlal contc:lt quantity、vise importl



and ttnal product in this case.

Case No.:9/12/84-

ALC3/2016

HQ Filc

:01/84/050/00200/AM17/

Case No.:10/12/84-

ALC3/2016

HQ Filc

Casc No.:11/12/84-

ALC3/2016

HQ Filc

The case stands deferred for re-listing on 23.02.2017

RLA F‖c               Lic,No/Datc:0810138304 Defer Datc:
:08/24/040/00141/AⅣi17/     18072016             23.02.2017

Pan、′Nalllc:ARVIND
GOODH:LL SUIT
MANtJFACTU RING
PRIVATE LIMITED

Partv Na:ll c:ARVIND

G00DHllン L SUIT
MANUFACTURING
PRIVATE l′ IMITED

RLA Filc

Party NanlciCHEL´ SEA
MILLS LLP

RLA File

Mcct No/Datc:22/84-

AIンC3/2016
02.02.2017

Mcct No/Date:22/84‐

ALン C3/2016
0202.2017

Status
Deferred

Status
Deferred

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers unJ *.ni through
the details subrnitted in this case and observed that the deficiency letter has been issued to the firm on
0i.l I .2016 thror"rgh e.rnail to lunrish the following :

I . Measurenretrt o1'export itenr provided hv the buyer. irrdicating export order Number. style number
etc.

2. ('alcLrlatiorr slteet fbr cornputing the qLrantity' of consumption of import item per piece of export
item w ith.iustitication.

--i. Sketch of the garrnerrt with marking.
.1. CAD of the ganlent with efficiency,.

-l'he replf is ttot received tl'orn the flrrn. NC decided to wait for their commerlts. Tlre case stands deferred
lbr re-listing on 23.02.201 7.

Lic_No/Datci0810138310 DcferDatc:
:O1/84/050/00201/AM17/    :08/24/040/00143/AM17/     19.072016 23022017
Decision : Cornntittee considered the case as per agenda alongwitlr other relevant papers and noted that the

16 deficiency'letter has been issued to the firm on 05.10.2016 through email to fLrrnisl'r tire following:
I . Measuretrretrt of expofi item prov ided by the buyer. ind icating expoft order N umb.r. ttyl. number

ctc.
2. Calcttlatiorr sheet f or computing the quantitv of consumption of irnport item per piece of export

item w ith -1ustification.
3. Sketch of the garnrent w,ith rnarking.
4. CAD of the garment ',vith efficiency.

'fhe reph'of the firm is not received so far. NC decided to wait for their reply. The case stands deferred
for re-listing on 21.02.201 7.

Mcct No/Datc:22/84-   Status:Reiect

ALC3/2016
02.02.2017

Lic.No/Date:0510399131 1
:01/84/050/00202/AMll l :051231040100198/AM t 7/ 19.0i .2016

I I Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details strhrnitted in this case and observed that the deficiency'lefter has been issued to the firm on
08'11.2016 tofurrrishtlreCAD.rlreasuremerrtchartandsketchinthiscase. Replyisnotreceivedfromthe
tlrttt. 'l'lterefbre the Comrttittee could not calculate the requirement of inputs and constrained to reject the
case.

RA concern rnay take necessarv action subject to compliance of other usual conditions.

12 Case No.:16/12/84- Panv NalllciARVIND Ⅳicct No/Datc:22/84-    Status



Deferred

Lic No/Date:0810138309 Defer Date:
O1/84/()50/00207/´、M!7/    :08/24/040/00142/AⅣ l17/     19072016 23.022017

Decision : Cotnmittee considered the case as per agenda alongwith other relevant papers ana noteJ illat the
deficiencv letter has been issued to the firrn on 05.10.2016 through email to furnish the following:

l. Measttretnent olexpotl itenr provided by the buver. indicatirrg export orderNumber. style number
etc.

2. Calculatiorr sheet fbr contputinu the qLrantitl' of consurnption of import itern per piece of export
item with justifi catiorr.

3. Sketch of the garnrent with rnarking.
1. CAD of the sarment witlr efficiencv.

Reply is not received from the firnr. NC decided to wait for their reply. The case stands deferred for re-
listing on 23.02.2017.

Case No.:6/10/84¨ ALC3/2016 Pany NainciKUSUMGAR   Mcet No/Datei22/84-   Status:Reiect
CORPORATES PVT.LTD   ALC3/2016

0202.2017

HQ「 ilC                RLA Filc               Lic.No/Datc:0310806603
:0!/84/050/00182/´ 、Ⅳ117/      :03/94/040/00293/AM17/      26.07.2016
13 Decision:(lonl11littcc considercd thc casc as pcr agcllda alongwith othcr relcvant papcrs and noted that thc

dcncicncy lcttcr 1las bccn isst:cd to thc n「 :11 。1l 12.0920!6 throt:gh cmail tO fL:rniSh thc manufacturing
proccss alld、 vastagc of｀ cach stagc in this casc. Rcply is ilot rcccivcd fronl thc nrin as desircd by N(〕 so
ねr  Thcrcbrc thc cOnlnlittcc could nOt calculate thc requircment ofinputs and constrained to rttect the
casc.

RA conce日l may take necessary actiOn suttecttO COmpliancc OfOther usual conditions.

ALC3/2016

HQ「 ilC

GOODHILL SUIT
MANUFACTURING
PRIVATE lン IMITED

RLA Filc

ALC3/2016
02.02.2017

Case No.:1/22/84-

ALC3/2016

HQ Filc

Case No.:2/12/84-ALC3/2016 Pany Naine:ARISTO

TEXCON PVT.LTD.

HQ Filc Rlン AF‖ c

拙譜ど設思年sR 賄き棚∵α2ν8牛 smm∬AppЮved
LTD                o2 02.2017

RLA Filc             Lic.No/Datc:0510399309

, o :011841050100407lAMtl / :05l24l040t00t99tAMt7 t 0l .08.20 t 6

Decision: Committee considered the case as per agenda alongwith other relevant papers and went tlrrough
the details subrnitted in rhis case. Accordirrgly. Cornmirtee decided to ratify rhe norms as applied for 6y
the f-irrr in respect of the Advance Authorisation issr:ed in this case as perCAD.
GSM should rnatch in ir-nport and exporl.
RA concern ma-v take necessarv action subject to compliance of other usual conditions.

Mcct No/Datc:22/84‐    status:Reiect
ALC3/2016
02.02.2017

Lic.No/Datc:0210206877

,r:01/84/050l00l93lAMl1l :021241040100080/4Ml7/ 05.08.2016

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
deficiency letter ltas been issued to the firnr on 05.10.2016 through email to frirnlsh the manufacturing
process rvith indicatillg stage 'urise wastage of eaclt raw material. net import content of each raw material
ol expot't product. cotnplete -iustification of higher wastage. Reply is not received from the firm so far.
Tlterefore the Conttnittee could not calculate the requirement of inputs and constrained to reject the case.



Case No.:28/12/84-

ALC3/2016

HQ Filc

16 :01/84/050/00219/Aレ 117/

RA conccrn ma、 takc ncccssary aCtion suliect tO C0111pliance ofother usual conditions.

Pal‐ty Nalllc:JPM EXPORTS  Mcct No/Datc:22/84-   Status
PRIVATE LIMITED      ALC3/2016        Deferred

0202.2017

RIン A Filc               Lic No/Datc:0210206882 1Defer Date:
:02/24/040/00088/AM17/     1008.2016             2302.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
replv has treen received from the firm on 08.02.2017 which is not as desired by NC. Therefore,
Cornmittee decided to ask the firm to furnish the CAD and CAM of the products in this case and deferthe
case for re-listing on 23.02.2017.

Case No.:29/12/84-

ALC3/2016

曰13晶児5υ∞副AM W

Case No.:21/12/84-

ALC3/2016

181棉轟掲5ν0021ν AMIフ

Case No.:1/12/84-

ALC3/2016

り19晶児5υ∞りνAM W

Decision: Cornmittee considered the case as per agenda alongwith other relevant pup".i and noted that the
application has been ref'erred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
tlreir corrrrnerrts. l'he case stands deferred for re-listing on 23.02.2017.

Partv Nanlc:PRIMO

FASH10NS、

Pal■、Nanlc:Lン OYAL
TEXTHン Eヽ411ン LSIンTD

Mcct No/Datc:22/84‐

ALC3/2016
02022017

RLA F‖ e               Lic.No/Datei32 10077953‐ Defer Date:
:32/24/040/00015/AM17/     11.08.2016             23.02.2017

Mcct No/Datc:22/84-

AL′C3/2016
02.02.2017

RLA F‖ c               Lic No/Date:3510045009 DcferDatei
:35/24/040/00025/AM17/     17.08.2016             23.02.2017

Party Namc:GANGA      Mcet No/Date:22/84-
ACROヽV00LS LIMITED   ALC3/2016

0202.2017

RLA File               Lic.No/Date:3010103830 1Defer Date:
:30/24/040/00019/AM17/     29.08.2016            23022017

Party NallleiSTAND21     Meet No/Datc:22/84‐   IStatus
EXPORTS(INDIA)PVT   ALC3/2016        Deferred
LTD                 o2 02.2017         1

RLA File              Lic No/Date:0410162244 1Defer Date:
:04/24/040/00082//へ Mi7/     02.092016            .23.02.2017

Status
Deferred

Status
Deferred

Status
Deferred

f)ecision: Conttnittee ctlttsidered the case as per agenda alongwith other relevant papers and noted that the
application has been ret'erred to DC(MSME) and TC. Noida fortheir comments. NC decided to wait for
their cornrnents. Tlre case stands def'erred firr re-listing on 23.02.2017.

Decision: The Contrrtittee considered the case as per agenda and observed tlrat the letter has been
RA. LLrdhiana 02.02.2017to firrnish the hard copy of the application in this case. NC decided to
their reph,. The case stands deferred for re-listing on 23.02.201 7.
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Case No。 :23/18/84-

ALC3/2016

HQ Filc

20 :O1/84/050/00304//ヽ 4ヽ17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that the
deficiency letter has been issued by DIPP on22.12.2016 tothe finn to furnish the following information:

l. Contplete calculatiott indicatirrg tlre requirement of raw material (both imported & indigenous) for
rnanufacture of each shorv and fbr different sizes.



2. To clarifl'rvhether export product will be Gents Half Boot (SION G-9) /Long eooi ISION C-iOl
or sirnply' leatlrer show (SION C- 14) arrd also lrow the requirement of inputs given in the SION are
different in tlris case.

i. Past productiorr of item of export vis-a vis consumption of raw materials, both imported &
irtdigenous. dr"rring the past three years. duly certified by a Chartered Accountant.

NC dec ided to wait for tlreir reply'. Tlre case stands deferred for re-listing on 23.02.201'7 .

Case No.:5/18/84-

ALC3/2016

21器晶児5υ0028σ AM!フ

Partv Nalnc:KUSUMGAR   Mcct No/Date:22/84-
CORPORATES PVT LTD. ALC3/2016

0202.2017

Rlン AF‖e               Lic No/Date:0310807617 Defer Date:
:03/94/040/00488/AM17/     06.09.20!6             23.02.2017

Party Name:GAURAV
INTERNATIONAL

RLA File

Status
Deferred

Meet No/Datei22/84-    lstatus:Approved
ALC3/2016
02022017

Lic No/Date:05103996801

12.09.2016

Status
Deferred

Status
Deferred

Decision: Cottttttittee considered the case as per agenda alongwith other relevant papers and noted that ttre
application has beett referred to DC(MSME) and TC. Noida for their comrnenrs. NC decided to wait for
their cornrncnts. Thc casc stands deferred for re-listing on 23.02.20 r 7.

Case No.:2/22/84-

ALC3/2016

HQ Filc

っっ :01/84/050/00408/AM17/    :05/23/040/00275/AM17/

Case No.:8/18/84¨

ALC3/2016

HQド ilC
23 :01/84/050/00289/ANl17/

Case No。 :19/20/84‐

ALC3/2016

HQ Filc

iO1/84/050/00362/AM17/

Decision: Colttntittee considered the case as per agenda alongwith other relevant papers and went through
the details strbmitted in this case. Accordingly, Committee decided ro ratify the norms as applied for by
the firrn in respect of the Advance Authorisation issued irr this case as per CAD.
GSM shoLrld match in irnport and export.
RA concern may take necessarv action sub.iect to compliance of other usual conditions.

Party NalneiVENUS      Meet No/Date:22/84-
SAFETY&HEALTH PVT  ALC3/2016
LTD.                o2022017

RLA Filc              Lic.No/Datc:0310807808 Dcfer Datc:
:03/95/040/00207/AM16/     15.092016            12302.2017

Decision: Contnlittee considered the case as per agenda alongwith other relevant papers ald noted that the
deficiency'letter has been issued to the firnr on 01.02.2017 through e-rnail to fiirnish the manufacturing
process and CAD of the prodrrct. Reply is not received from the firrn. NC decided to wait fortheirreplyl
Tlre case stands det-erred firr re-listing on23.02.2011.

24

Pany Na:llc:MATRIX     .Mect No/Datc:22/84-
CLOTHING PVT LTD.   ALC3/2016

0202.2017

RLA Filc              Lic No/Datc:0510399790 1Dcfcr Datc:
:05/24/040/00300/AM17/     21.09.2016            123.02.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been ref'erred to DC(MSME) and TC. Noida lbr their comments. NC decided to wait for
tlreir conrrnents. 'T'lre case stands deferred lilr re-listirrg on 23.02.201 7.

251謎槻∬
2υ8牛 Party NainciJ D APPARELS Mcct No/Datc122/84-   IStatus

PVT.LTD            ALC3/2016        1Deferred



26

02.02.2017                          .

HQ File             RLA Filc            Lic.No/Date:0510399815 Defer Datei
:01/84/050/00378/A'vi1 7/    :()5/23/040/00276/Aル l17/     2209.2016            23.02.2017

Decision:Co!llnlittec considcrcd thc case as pcr agcnda alo:lgv/it1l other relevant papers and noted that the

application has becn rcた rrcd to DC(MSME)and TC,Noida for their comments.NC decided to wal for
their co:llinCnts  Thc casc stands deferred for re‐ listing on 23 02.2017                              .

Case No.:25/18/84-ALC3/2016      Party Name:KH      Mcct No/Date:22/84‐   Status:Approved
EXPORTSINDIA     ALC3/2016
PRIVATE LIMITED.   02.022017

HQ F‖ c:01`84'050′003061AM i7/     RIン A File          Lic No/Date:04101623
104/24/040/00095/AM17/ 10

23092016

Decision:Thc Colllnlittec considcred the case as pcr agenda along、 vith other relevant papers and、vent through the
details submitted in this case Accordingly、 Committee aner deliberations decided to rati″ the Advance Authorization
issucd in this casc as pcr、 vritten comments of DIPP conveyed vide their U O No 7/19/16‐ TSW dated 15.2 2016 as
dcta‖ ed bclo、v:―

S No Exporl Product Export
Ouantity

Irnpon iterl Quantity allowed

l COW LEATHER BEL S

140820 Nos

4 BUCKLE(METAL
FITTINGS)

Netto Net

(NUMBERS)S ) le I Qty(ln Nos

55168
55179
55229
55230
56822B
568221

57030
57031

58636
58637

64079
640X5

64089
64()99

64772
64773
64889
64890
F55157
F55158
F55434
F64824

F64826
F64840

「 64842

「
65185
F65186
F65243

「
65245

2i36
270_5

1772

715

950
516

:4()8

!248

1525

1780

787
5()()

788
4092

784

2902
500

2668
29206

18522

5!56
i3263

7045

12361

17294

4990
3272
787

l148

5 BEMIS TPU ADHESIVE
FILM(ADHESIVE)

10095.61

MTR
6. IM～l BONDED LEATHER
―CHAMAR
CHARME(LEATHER
BOARD)

6251 14 SQMTR

05MM      BoNDED
LEATHER   CHARMAR
CHARME   (LEATHER
BOARD)

2651 37 SQMTR

06MM   x   581NCH
COL:LAKE GREEN NON
WOVEN  LINING W/0
ADHESIVE     (NON
WOVEN      l´ INING
MATERIAL)

2778 24 YARD

9 LEATHER  AUXlLIARY
(POLISHES/EDGE STAIN)

1394.43

KGS
10 VヽATER       BASED
ADHESIVE(ADHESIVE)

194.67 KGS

RESIN NAN PAO BWA‐
316  CH  BAOWEILNG
BRAND(ADHESIVE)

1442 89 KGS

Total     :40820

12 DA550 PRIMER(PRIMER) 1065.80 KGS
13 6GM  SILICA  GEL
(PACKING MATERIAL)

As per Packing

PoHcy{Nos)
14 PRINTED POLY BAGS
POLYETHYLENE
(PACKING MATERIAL)

As per Packing

Policy (Nos)

PACKING  GIFT  BOX As per PackiAs per Packing



(PACK:NG METERIAL) Policv (Nos

16 PACKING INSERT BOX
(PACKING METERIAL)

As per Packing

Policy (Nos)

Cow Leather Belts
Combination with PVC

Materials

Export

quantity

l OUTER LINING 12 CM
(PRINTED PVC 125 MM
WITH  TOP  COATING
600D CANVAS WIDTH‐
54・
｀
)

4079 62 MTRS

SWle   l Qty(In Nos
)

64077     5241
64084     1780
64087      826
64087      241
65264      649
F64825   10424
F64828   14942
F64839   36568
F65242    2515

94861

Nos

OUTER LINING(10 6CM
SIG C LUXE PEBBLE
EMBOSS 50/50 TC BLEND
PLAIN WEAVE ‐WiDTH‐
54｀
｀

13 010 MTRS

OUTER LINING(10.6CM
SIG C LUXE PEBBLE
EMBOSS NO SCRIP-50/50
TC   BLEND   PLAIN
WEAVE‐ VヽIDTH‐ 54'｀ )

458 784 MTRS

4 BUCKLE     (METAL
FITTINGS)

Netto Net

(NUMBERS)Total 73186

ト
BEMIS TPU ADHESIVE
FILM(ADHESIVE)

573360N4TRS

15MM      BoNDED
LEATHER―CHARMAR
CHARME   (LEATHER
BOARD)

464249
SQMTR

LEATHER  AUX:LIARY
(POLISHES  /  EDGE
STAIN)

717 94 KGS

WATER       BASES
ADHESIVE(ADHESIVE)

78 62 KGS

RESIN NAN PAO BWA―
316CH   BAOWEILING
BRAND(ADHESIVE)

62 KGS

判
141

DA550 PRIMER PRIヽ 4ER 562 69 KGS
6  GM  SILICA  GEL
(PACKING MATERIAL)

Netto Net

(NUMBERS
PRINTED POLY BAGS
POLYETHYLENE
(PACKING MATERIAL)

As per Packing
Policy

(NUMBERS)
15 PACKING  GIFT  BOX
(PACKING MATERIAL)

As per Packing
Po‖ cy

(NUMBERS)
RA concern mav takc ncccssaw aCtiOn suliccttO COmpliance ofother usual conditions

Case No.:46120/8+ALC3l20l6 Partv Nanre:AMRIT Meet No/Date:22184- ,status:
pXpOnfS PVT. LTD. ALC3t2Ot6 Reject

02.02.20t7

,, HQ File RLA File Lic.No/Date:0210207052- ' :01 184t050/00389lAMll I :02124/040t00t21tAMIT t 29.0g.2016

Decision: Committee considered tlre case as per agenda alongwith other relevant papers and noted that ihe
application has been referred to DC(MSME) and TC. Noida for examine / comments of the case, NC
observed that the firm has not given the CAD and CAM of the product in this case. Therefore the



Comnrittee could not calculate the requirement of inputs and constrained to reject the case.
RA concern nral take necessary action sLrbject to cornpliance of otlrer usual conditions.

Case No.:26/20/84-

ALC3/2016

2813品
):50/00369/AM17/

Partv Nallle:ORIENT CRAFT MeetNo/Date122/84-
LIMITED              ALC3/2016

02022017

Status
Deferred

Status

Deferred

Dcた r Date:

23022017

I)ecision: Comtnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been ref'erred to DC(MSME) and TC, Noida for their comments. NC decided to wait for
their cornnrerrts. The case stands deferred for re-listing on 23.02.2017 .

RLA Filc               Lic No/Date:0510399975 Defer Date:
:05/24/040/00311/AM17/     03.10.2016             23.02.2017

Party Nalllc:PREⅣlIER FINE Mcet No/Datc:22/84- Status
Deferred

Case No.:29/20/84-

ALC3/2016

HQ Filc

:O1/84/050/00372/AM17/

Case No.:6/18/84-

ALC3/2016

HQ Filc

30 :O1/84/050/00287/AM17/

Case No。 :62/20/84-

ALC3/2016

HQ Filc

:01/84/050/00405/AM17/

Case No.:24/20/84-

ALC3/2016

32

HQ File

iO 1/84/050/00367/AM17/

LINENS PRIVATE
LIMITED.

Party Namc:ORIENT CRAFT
LIン1lTED

RLA File

:05/24/040/00313/AM17/

Mcct No/Datc:22/84-

ALC3/2016
02.02.2017

Lic.No/Datc:0510400059

06102016

Party Namc:AMRITTINDIA McetNo/Date:22/84-   Status
ASSOCIATES PRIVATE   ALC3/2016         Deferred
LIMITED             o2.022017

RLA F‖ e               Lic.No/Datc:0510399970 Dcfer Date:
:05/23/040/00090/AM17/     03.10.2016             23.02.2017

Decision: Cornmittee considered the case as per agenda alongwitlr other relevant papers and noted that the
application has beett referred to DC(MSME) and TC, Noida for their comments. NC decided to ask the
llrnl to lurnish the.iustification lbr requirement of lrigher wastage in this case. The case stands deferred
l'or re-listing on 23.02.2017.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted thaiine
deficierrcv letter has been issued to the firm on 01.02.2017 through email to furnish the stage wise
wastage. manufacturing flow chart and CAD of all made up of the product. The reply is not received
lrom the firm so far. NC decided to wait fbr their reply. The case stands deferred for re-listing on
23.02.2017 .

Status
Deferred

RI´ A Filc               Lic.No/Date:0410162348 1Defer Datc:

:04/24/040/00114/AM17/     05.102016            123.02.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their cornments. The case stands deferred for re-listing on 23.02.201j.

ALC3/2016
02022017

RLA Filc               Lic.No/Datc:3210077997.Dcfer Date:
i32/24/040/00021/Aヽ 417/     04.10.2016             23.02.2017

Pany NamciCONNOISSEUR Mcct No/Datc:22/84-
FASH10NS           ALC3/2016

02.02.2017



Decision:Committee considcrcd thc case as per agenda alongwith other relevant papers and noted that the

application has been referred to DC(MSME)and TC,Noida for their comments NC decided to wait for

thcir collllllents. The case stands deferred for re‐ listing on 23.02.2017.                              ‐

Case No.:28/20/84-      Part、 NalllciORIENT CRAFT Mcet No/Datc:22/84-   Status:Approved l
ALC3/2016           LIMITED            ALC3/2016                   :

02.02.2017                            ‐

HQ File              RLA File              Lic.No/Date:0510400075

33 :01/84/050/00371/AⅣ
l17/    :05/24/040/00331/AM17/     07 10.2016                            1

Decision:Collllllittee considered thc case as pcr agenda along、 vith other relevant papers and went through l

the details submittcd in this case Accordingly、 COmm ittee decided to rati″ the nOrms as applied for by

thc ttrlll l1l rcspcct ofthc Advallce Aut1lorisation issucd in this casc as per:neasuremcnt chart and CAD.

GSⅣl should lnatch in i:1lport and cxport

RA concc日l nla)take necessary action suЦ ect tO COlη pliancc ofother usual conditions

Case No.:30/20/84-      Party NameiORIENT CRAFT‐ Mcet No/Date:22/84-   Status      l
ALC3/2016           LIMITED            ALC3/2016        ‐Deferred     l

.02.02.2017            ‐              ‐

3419ユ児5餅0037ンAMi7 性が:iν 0032ンAM17 甘ぶ鰍管
α0510400‖ 01監
駐.孵; |

Decisioni Conlmittec considcred thc casc as per agenda alongwith other relevant papers and notcd that thel

application has becn rcferrcd to DC(MSME)and TC,Noida for their comments NC decided to wait fori

their comments.Thc case stands dcfcrred for re― listing on 23.022017.                 |

Case No.:45/20/84‐        Party Nallle:ABHIKRITI    Mcet No/Date:22/84-   status:Reiect
ALC3/2016            1MPEX PVT LTD.、       ALC3/2016

02022017

HQ Filc                RLA Filc               Lic.No/Date:0210207084
35 :01/84/050/00388/AM17/      :02/24/040/00135/AM17/      17 102016                         1

Decision:CoillillittCc cOnsidcrcd thc casc as pcr agcnda along、 vith Other rclcvant papers and went throughl

thc details sub!llitted in this case and observed that the nrm's reply has becn rece市 ed on 16.02.2017.NCI
decided to racctthc case as the nrm has not pro宙 ddthe CAD ofthc productin this case.         |
RA conccΠllnay takc nccessav action suttccttO COmplialcc ofother usual conditions.          |

Case No。 :33/20/84-       Party Na:ne:SIPL TEXTILES Mcct No/Datc:22/84-   IStatus       l
ALC3/2016           PVT LTD             ALC3/2016        1Deferred     l

02.02.2017            .               ‐

HQ Filc             RLA Filc            Lic.No/Date:0510400157 1Dcfer Date:   |

36 :01/84/050/00376/´
Mゝ17/    :05/24/040/00315/AⅣ l17/     19.10.2016            123.02.2017     1

Decision:Comlnittcc considcred thc case as per agcnda alongwith other relevant papers and went throughi

thc details submittcd in this case and obscrvcd that the denciency letter has been issued to the ttrm onl

OI.02 2017 through c_mail tOぬ rnish the justincation of higher wastage of thc product The reply is notl

rccc市 cd flonl thc Arnl.NC decidcd to wait for thcir rcply.Thc case stands deferred for re‐ listing on
23022017

37f霊槻∬
2γ鉾  慧騨器澪稲χ早ⅢES性ご棚∵α278牛 1織ed l



HQ Filc

:01/84/050/00359/Aν l17/    :03/95/040/00553/AM17/     20 102016 23022017

Decision: C'omnrittee considered the case as per agenda alongwith other relevant papers and went through
the details subrnitted in this case and observed that the deficiency letter has been issued to the firm
on02.02.2017. The reply is not received from the firm so far. NC decided to wait for their reply. The
case stands deferred for re-listing on 23.02.2017

Case No.:22/20/84‐

ALC3/2016

HQ Filc

Case No.:36ノ 20/84-

ALC3/2016

HQ Filc

Case No.:19/18/84-

ALC3/2016

HQ Filc

Case No.:6/20/84‐

ALC3/2016

HQ File

PVT LTD

RLA Filc

LIMITED

RLA F‖ e

02.022017

Lic No/Date:0310808585‐ Defer Date:

02.022017

Lic.No/Date:32!0078010 1Defer Date:

RLA Filc Lic.No/Datc:0510400240 Dcfer Datc:

", :0li 84/050/003 65lAMl7 t :05/241040100348tAM17 / Z4.lO.2Ot6 23.02.2017

Decision: Committee corrsidered the case as per agenda alongwith other relevant papers and went through
the details subrnitted in this case and observed that the deficiency letter has been issued to the firm oni
01.02.2017 tlrrough e-nrail to ftrrnish the CAD. .lustification of fabric requirement of the product. The
reply is not received frorn the finn so far. NC decided to wait for their reply. The case stands deferred
fbr re-listing on 23.02.20 I 7.

Mcet No/Datci22/84-   Status

ALC3/2016        1Deferred
02.022017            .

O1/84/050/00379/AM17/    :08/24/040/00297/AM17/     25.10.2016 23.02.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers anO noteO tnat ite
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comrnents. The case stands deferred for re-listing on23.02.2017.

39

Party Name:PINNACLE    Mcet No/Date:22/84-   Status
CLOTHING CO、        ALC3/2016        1Deferred

02.022017            .

Party Namc:ARVIND
LIMITED

RLA Filc

Party Nanlc:AUGUSTAN   Mcct No/Datc:22/84-   status
KNITヽ /ヽEAR PRIVATE    ALC3/2016        ‐Deferred

40
:01/84/050/00300/´ 、M17/    :32/24/040/00022/AM17/     26.102016 2302.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers unA noi.a tnaithe
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 23.02.2011- .

Party Namc:RICHA      Meet No/Date:22/84‐    Status:Approvedl
GLOBAL EXPORTS P.LTD.ALC3/2016        1           1

.02.02.2017            .               :

Lic.No/Date:0510400299RLA File

,, :01/84/050/00349lAMl7l :05l24l040l003i6tAMt7t 27.10.20164t
Decision: Cottttnittee cottsidered tlte case as per agenda alongwith other relevant papers and wentikough
the details subrnitted in this case. Accordingly. Committee decided to ratify the norms as applied for by
the flrrn in respect ol-the Advance Autlrorisatiorr issued in this case as per CAD.
GSM should match irr import and expor.t.
RA concern rnay take necessary action subject to compliance of other usual conditions.

Lic.No/Datc:0810138963 1Dcfer Datei    l



42 :01/84/050/00356lAMlll :0512410401003741AM171 2i.t0.2016
Decision: Cotnmittee cortsidered the case as per agenda alongwith other relevant prfirr and went through
tlre details submitted in this case. Accordingly. Committee decided to ratify the norms in respect of the
Advance Authorisation issued in this case as applied for.
RA concern may take ltecessary action subject to compliance of other usual conditions.

Case No.:13/20/84-

ALC3/2016

HQ File

Case No.:5/16/84-

ALC3/2016

HQ Filc

Case No.:21/20/84-

ALC3/2016

HQ Filc

Case No.:55/20/84-

ALC3/2016

HQ File

RL´ A Filc

Party Name:UNITED
LEASING AND
iNDUSTRIES LIMITED

RLA Fi!e

Patty Naine:FRONTIER
PROTECTIVEWEAR
PRIVATE LIMITED

Party Namc:RICHA      Meet NO/Datc:22/84-
GLOBAL EXPORTS P LTD.ALC3/2016

02.02.2017

Status:Approved

Lic No/Date:0510400298

Meet No/Datc:22/84-    status

ALC3/2016         Deferred
02.02.2017

Lic.No/Datc:0510400361 1Defcr Date:

Mcet No/Date:22/84-    lstatus

ALC3/2016         1Deferred
02.022017

43 Lic No/Date:07101!0601 1Defer Date:
:O1/84/050/00279/AM17/    :07/24/040/00234/AM17/     28.102016 2302.2017

Decision: The Committee considered the case as per agenda and observed that the hard copy of tne
application has not vet received frorn RA. Bangalore. Tlre case stands deferred for re-iiiting on
23.02.20 r 7

Partv NalneiBUllン DMET    Meet No/Datc:22/84-   lstatus
FIBRES PVT LTD,       ALC3/2016         Deferred

02.02.2017

RLA F‖ c

Party NalnciJIVA DESIGNS Meet No/Date:22/84‐    Status
(P)LTD、             ALC3/2016        1Deferred

02022017

Lic No/Datc:0510400316 Defer Date:RLA File
44 :O1/84/050/00364/メ、M17/    :05/23/040/00350/AM17/     28.102016 23.022017

Decision: Comnrittee considered the case as per agenda alongwith other relevant papers and went through
the details subrnitted in this case and observed that the defrciency letter has been issued to the firm on
01.02.2017 to furnish the CAD of the prodr:ct. Reply is not received frorn tlre firm so far. NC decided to
rr,ait ftrr their repll . The case stands deferred for re-listing on 23.02.2017 .

И
，

:01/84/050/00398/AM17/    :05/24/040/00375/AM17/     04.ll.2016 23.02.2017

Decision: Committee considered the case as per agenda alongwith otlrer relevant papers and noted that the
application has been retbrred to DC(MSME) and TC. Noida for their comments. NC decided to wait for:
tlreir comnrerrts. The case stands deferred lor re-listing on 23.02.2017.

Case No.:23ノ 22/84-

ALC3/2016

46 19『
|):50/00429/AM17/

RLA Filc                Lic.No/Date:0210207131 1Dcfer Date: |
:02/24/040/00148/AM17/      11.11.2016            123.02.2017  1

Decision: Conlmittee considered the case as per agenda alongwith otlrer relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 23.02.2017 .

47 Case No.:24/22/84- Party Nalllc:FRONTIER ⅣIcct No/Datc:22/84-

12



Deferred

Lic No/Date:0210207130 Defer Date:
:01/84/050/00430/´ 、Ⅳl1 7/      :02/24/040/00147/AM17/      11 11 2016 23022017

Decision: Conrmittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
tlreir corrrnents. The case starrds det-erred for re-listing on 23.02.201'7 .

ALC3/2016

HQ「 ilC

Case No.:14/18/84-

ALC3/2016

HQ File

PROTECTIVEヽVEAR
PRIVATE LIMITED

RLA File

ALC3/2016
02.02.2017

48

Partv Name:BUILDMET    Mcet No/Datci22/84-   IStatus
FIBRES PVT L_TD.、        ALC3/2016        1Deferred

02.02.2017            .

RLA Filc Lic No/Date:0710110678 Defer Date:
23022017:01/84/050/00295/AM17/    :07/24/040/00252/AM17/     23.11 2016

Decision : Thc Con111littcc considered tllc case as pcr agenda and observcd

application has llot yct rcccivcd frolll RA,Bangalore.NC dccided to ask RA

applicatioll in this case. The casc stands defcrred for re― listi1lg on 23.02.2017.

that the hard copy of the
to furnish the three set of

Status:Approved

RLA File

o, :01 1841050t004381 AMll I :061241040100025tAM17 t 23.1 I .2016

Decision: Comrnittee considered tlre case as per agenda alongwith other relevant papers and went through
the details submitted in this case. Accordingly, Committee decided to ratify the norms in respect of thet
Advance Authorisation issued in this case as applied for.
GSM should matclr in irnport and exporl.
RA concern mav take necessary action subject to compliance of other usual conditions.

Case No.:32/22/84-

ALC3/2016

HQ「 ilC

Case No.:50/20/84¨

ALC3/2016

HQ Filc

Case No。 :37/22/84-

ALC3/2016

HQ File

PVT LTD

RLA F‖ c

Party Name:SURYA
TEXTECH,

RLA Filc

Party Nalllc:MELRONE
HAIR FACTORY

02.02.2017

Lic No/Datc:0510400451 1Dcfer Date:

Party Name:KARAN LETEX 'Meet No/Date:22/84‐
LTD                ALC3/2016

.02022017

Lic No/Datc:0610038488

Pany Name:HIGH       Mcet No/Date:22/84-  Status
PERFORMANCE TEXTILES ALC3/2016        1Deferred

50
O1/84/050/00393/AM17/    :05/23/040/00356/AM17/     24.ll.2016 23.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been ret'erred to DIPP for their comments. NC decided to wait for their comments. The
case stands det'erred fbr re-listing on 23.02.201 7. 

:

Mcct No/Date:22/84-

ALC3/2016
02.02.2017

Status
Deferred

Lic.No/Datei2210015599 1Dcfcr Date:
:01/84/050/00443/AM17/      :22/24/040/00077/AM17/     124.ll.2016 23.02.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida and DIPP for their comments. NC decided to
wait fbr tlreir comrnents. 'lhe case stands deferred for re-listing on 23.02.2017 .

521謎槻1/2ν
84- Mcet No/Date:22/84-

ALC3/2016
Status:Approved



HQ File

:01/84/050/00403/AM17/

Case No.:30/22/84-

ALC3/2016

HQ File

:01/84/050/00436/AM17/

Case No.:52/20/84-

ALC3/2016

HQ File

55 :01/84/050/00395/AM17/

RLA File
:04/24/040/00!46/AM17/

Partv Namc:AMRIT
EXPORTS PVT.LTD.

Party Namc:CITRUS
FASH10NS PRIVATE
LIMITED.

Patty Nalnc:SHAHl

EXPORTS PVT LTD.

02.02.2017

Lic No/Date:0410162523
25.ll.2016

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through
the details subrnitted in this case. Accordingly. Committee decided to ratify the norms in respect of the
Advattce Authorisation issued in this case by allowing wastage 5o/o on net content in the export product.
RA concern tnav' take necessar)' action subject to cornpliance of other usual conditions.

Case No.:29/22/84-

ALC3/2016

53 11)晶
|:50/00435/AM17/

Mcct No/Date:22/84-

ALC3/2016
0202.2017

RLA F‖c                Lic.No/Datc:0210207157 1Defer Date:
:02/24/040/00164/´ 、M17/      25 11 2016             123.02.2017

Status
Deferred

Status
Deferred

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that
the applicatiotr lras been referred to DC(MSME) and TC, Noida for their comrnents. ilC decided to wait
for their comrnents. The case stands deferred for re-listing on 23.02.2017 .

56器晶児5ν0041猟 M17

57f霊槻12°
/84-

RLA F‖e               Lic.No/Date:0210207149 1Defer Date:
:02/24/040/00157/AM17/      25.11 2016             123.02.2017

Decision: Cotnmittee coltsidered the case as per agerrda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case starrds deferred for re-risting on 23.02.20tl. .

Party Namc:RICHA&CO  Meet No/Date:22/84‐    status:Approved
ALC3/2016
02.02.2017

RLA F‖e              Lic.No/Date:0510400532
:05/24/040/00411/AM17/     29.11.2016

Decision: Contmittee considered tlre case as per agenda alongwith other relevant papers and went through
the details submitted irr this case. Accordingly, Comrnittee decided to ratify the norms in respect of tle
Advance Authorisatiorr issued in this case as applied for.
GSM shoLrld nratch in irnporl and export.
RA concern mav take necessary action subject to compliance of other usual conditions.

Case No.:6/22/84-ALC3/2016 Party Name:TECHFAB     Meet No/Date:22/84-

(INDIA)INDUSTRIES LTD  ALC3/2016
02.022017

IStatus

Deferred

RLA Filc               Lic.No/Datci03 10809395 1Defer Date:
:03/95/040/00646/AM17/      29.11.2016             123.02.2017

Decision: Contnrittee considered the case as per agenda alorrgwith other relevant papers and noted that the
application has been ret-erred to DC(MSME) and TC. Noida and DIPP for their comments. NC decided to
wait fbr tlreir comments. The case stands def-erred fbr re-listing on 23.02.2017 .

Mcct No/Datc:22/84-

ALC3/2016
02.02.2017

Mcet No/Date:22/84-    status
ALC3/2016        ‐Deferred

一Ｌ



02022017

HQ File RLA Filc Lic No/Date:0510400555 1Dcfer Date:
:01/84/050/00394/AM17/    :05/24/040/00412/AM17/     30 11 2016 23.02.2017

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait for
their comments. Tlre case stands deferred for re-listirrg on 23.02.2017 .

Party Name:N00RVEER   ‐Mcet No/Date:22/84-
CREATIONS PVT LTD    ALC3/2016

02022017

-* HQ [-ile Rl.A File Lic.No/Dare:05 t0400550 Defer Date:-- :01/8-+/050/00je6tAMt7t :05124/0401004241AM17t 30.11.20t6 23.02.2017

Decision: Contmittee considered the case as per agenda alongwith other relevant papers and noted that the
reply of the firrn has been received on 15.02.2017. NC decided to defer the case for re-listing on
23.02.2011 .

Case No.:53/20/84-

ALC3/2016

Case No.:54/20/84-

ALC3ノ2016

HQ Filc

Case No.:57/20/84-

ALC3/2016

HQ Filc

Case No。 :22/22/84-

ALC3/2016

HQ File

Case No.:61/20/84-

62 ALC3/2016

Party Name:SHAHI
EXPORTS PVT LTD.

RLA Filc

Party Name:RICHA&CO

RLA Filc

Party Namc:AMRIT
EXPORTS PVT.LTD.

RLA F‖ e

Partv Nallle:LINK UP

TEXTILES LIMITED

Mcet No/Date:22/84-

ALC3/2016
0202.2017

Meet No/Date:22/84‐

ALC3/2016
0202.2017

Status
Deferred

Status
Deferred

59 Lic.No/Datc:0510400554 Dcfer Datc:
:O1/84/050/00397/AM17/    105/24/040/00404/AM17/     30.11.2016 23.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments.- NC decided to wait for
their comments. The case stands deferred for re-listing on 23.02.2017.

:01/84/050/00400lAMl7t :05l24t040t0042\tAMt7t 30.1 1.2016

Decision: Committee considered the case as per agenda alongwith other relevant pup.i. una *.niitlrougn
the details submitted in this case. Accordingly, Committee decided to ratifo the norms in respect of t[e,
Advance Authorisatiorr issued in this case as applied for.

RA concern may take necessary action sub.iect to compliance of other usual conditions.

Mcct lヾ o/Datc:22/84-    IStatus:Approvedl

ALC3/2016                   .
02.02.2017                           1

Lic.No/Datc:0510400537.          |

Mcct No/Date:22/84-   Status
ALC3/2016          1Deferred
02.02.2017            .

Lic.No/Date:0210207159 1Defer Datc:
61
:01/84/050/00428/AM17/   :02/24/040/00168/AM17/   30.H.2016        123.02.2017 1

Decision:Colllinittcc considercd the casc as per agcnda along、 vith Othcr relcvant papcrs and■ oted that thel
application has bcen rcferrcd tO DC(MSME)and TC,Noida for their colllments.NC decided to wal for

thcir comments.The case stands deferrcd for re_listing on 23.022017                 1

Status
Deferred

隣



HQ File

:O1/84/050/00404/AM17/

Case No.:4/22/84…

ALC3/2016

HQ Filc

63 :O1/84/050/00410/AM17/

Decision: Comntittee considered the case as per agerrda alongwith other relevant papers unO ,ot.a that the
application ltas beett ref-erred to DClMSME) and TC. Noida for their cornments. NC decided to wait for
their comrnents. The case stands deferred for re-listing on 23.02.2017 .

RLA F‖c               Lic No/Date:0410162530‐ Defer Date:
:04/24/040/00156/AM17/     01.12_2016             23.02.2017

Paty Name:HINDUSTAN  ‐Meet No/Date:22/84¨    Status:Approved
APPAREL INDUSTRIES   ALC3/2016

0202.2017

RLA File              Lic No/Datc:0310809482
:03/94/040/00767/AM17/     01 122016

Partv Nanle:EXEL Mcct No/Datci22/84- Status
DeferredSOURCING COMPANY,   ALC3/2016

02.022017

RLA File               Lic.No/Datei32 10078045‐ Dcfcr Date:
:32/24/040/00029/AM17/    102.12.2016            123.02.2017

Party NameJAI COTTON    IMeet No/Date:22/84-   Status

ALC3/2016        ‐Deferred
102.02.2017            1

RLA F‖ c               Lic.No/Datc:3210078047 1Dcfcr Date:
:32/24/040/00030/AM17/      .07.12.2016             23.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through
the details subrlitted in this case. Accordingly, Committee decided to ratify the norms in respect of t[e
Advance Authorisation issued in this case as per CAD/CAM.
GSM should match irr irrporl and exporl.
RA concern mav take necessary actiorr subject to compliance of other usual conditions.

Case No.:59/20/84-

ALC3/2016

64 1f)(31):50/00402/AM17/

Decision: Cornnrittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their conrnrents. The case stands deferred for re-listing on23.02.2017.

65

Case No.:58/20/84¨

ALC3/2016

HQ Filc

:O1/84/050/00401/AⅣ l17/

Case No.:25/22/84-

ALC3/2016

HQ Filc

i01/84/050/00431/AM17/

Party NalllciEDCONS

EXPORTS(P)LTD.

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that the
deficiency letter has been issued to the firm on 02.02.2017 to furnish the justification higher wastage and
nleasurementchart of the product. Reply is not received from the firm so far. NC decided to wait foitheir
replv. The case stands deferred lor re-listing on 23.02.201j .

Mcct No/Date:22/84-
IALC3/2016

02.02.2017

RLA F‖c               Lic.No/Datc:0210207182 1Defer Date:
:02/24/040/00178/AM17/      07.12.2016             123.02.2017

Status
Deferred

Decision: Cornmittee considered the case as per agenda alongwith other relevant pup.r, una not.a tnat tt.
deficiencvletterissuedbl'DIPPon l5.02.20lTtothefirmtofurnishthefollowinginformation:

i) l,-.xport wise irnport details
ii) Cornplete calculation fbr requirement of raw materials duly certified by Chartered Engineer
iii) 'fo indicate separately quantity of each export item with accessories and without accessories.

NC decided to wait for their reply. The case stands deferred for re-listing on23.02.201i.

レ
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Case No.:12/22/84-

ALC3/2016

HQ File

67 :01/84/050/00418/AM17/

Case No.:27/22/84‐

ALC3/2016

HQ File

:01/84/050/00433/AM!7/

Case No.:16/22/84-

ALC3/2016

HQ Filc

:01/84/050/00422/AM17/

Case No.:31/22/84‐

ALC3/2016

HQ Filc

:01/84/050/00437/AM17/

Case No.:5/22/84-

ALC3/2016

HQ Filc

Party NameiGAURAV
INTERNATIONAL

Mcct No/Datc:22/84-

ALC3/2016
02022017

Status:Approved

Decision: Cornmittee corrsidered the case as per agenda alongwith other relevant papers una *"nt tf"ougf,
the details subrnitted in this case. Accordingly. Corrmittee decided to ratify the norms as applied for by
the firm in respect of the Advance Authorisation issued in this case as per CAD.
CSM should match in irnporl and export.
RA concent mav take necessary action subject to cornpliance of other usual conditions.

RLA F‖e              Lic.No/Date:0510400690
:05/23/040/00430/AM17/    08.122016

Party Name:ORIENT CRAFT Meet No/Date122/84‐
LIMITED              ALC3/2016

.0202.2017

RLA Filc              Lic.No/Datc:0510400683 1Defer Date:
:05/24/040/00413/AM17/      08.12.2016             123.02.2017

Status
Deferred

Decision: Comrnittee considered tlre case as per agenda alongwitlr other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wair for
their comments. The case stands deferred for re-listing on 23.02.2017 .

Party Name:K JANAVI Mcct No/Date:22/84-

ALC3/2016
02022017

RLA Filc               Lic No/Date:0510400705 1Defer Date:
:05/23/040/00432/AM17/      09.!2.2016             123.022017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been retbrred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments, The case stands def-erred for re-listing on 23.02.201j.

Status
Deferred

Status
Deferred

70

Pa■y Name:ORIENT CRAFT Mcet No/Date:22/84-
LIMITED              ALC3/2016

102.02.2017

RLA F‖e                Lic.No/Date:0510400698 1Defer Date:
:05/24/040/00439/AM17/      09.122016             ‐23.022017

Decision: Conrtnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been refbrred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on23.02.2017.

71 :01/84/050/00411/AM17/ :03/95/040/00713/AM17/

Patty Namc:MARUDHAR
FASH10NS

RLA F‖ c

Mcct No/Datc:22/84-    Status:Approved l
ALC3/2016          1             1
02.02.2017              .                 |

Lic.No/Date:0310809769  1                 1

13.12.2016            1                1

Decision: Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Accordingly,. Committee decided to ratit/ the norms as l

ied fbr b-v., the flrm in respect of the Advance Authorisation issued in this case, as detailed below:

S No
Export Product Export

Quantity
Import item Qty. allowed

レ
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Woollen Carpets - Hand
Woven (80% Wool. 20%
Cotton Yarn)

12500000
KG

Party Namc:ALPINE
APPARELS PVT.LTD.

RLA File

i05/23/040/00428/AM17/

Yarn of Cardedヽ Vool(+809る

Vヽt of Wool)

10500 KG
( including 57o wastage)

KG (including

Status
Deferred

５

　
Ⅵ
箆
％

RA co■ ccrn maV take neccssary action sulicct tO COmpliance ofothcr usual conditions.

Case No.:18/22/84-

ALC3/2016

72器
3月 50Ю042″AM17

Case No.:15/22/84-

ALC3/2016

73器晶児5ν0042 νAM Iフ

Party Name:RADIANT  Meet No/Date:22/84‐
EXPORTS          ALC3/2016

02.02.2017

RLA Filc Lic No/Date:0510400715 ‐Defer Date:
:05/24/040/00450/AM17/ 13.12.2016 123.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 23.02.2017.

Meet No/Date:22/84‐

ALC3/20!6
02.02.2017

Lic No/Date:0510400798

14 122016

IStatus

I)eferred

lDefer Date:
.2302.2017

Decision: Cotntttittee collsidered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their conrments. NC decided to wait for
their comments. The case stands deferred for re-listing on23.02.2011.

Party Namc:RICHA&CO Meet No/Date:22/84‐

ALC3/2016
0202.2017

HQ File RLA File Lic.No/Date:0510400873
-, :0lt84l050l004l5lAM17l :051241040100463tAMt7t 20.t2.2016/4

Decision: Committee considered the case as per agenda alongwith other relevant papers and went through
the details sLrbmitted in this case. Accordingly, Committee decided to ratify the norms in respect of the
Advance Authorisation issued in this case as applied for.
GSM should match in import and export.
RA concern mav take necessarv action sub.ject to compliance of other usual conditions.

Case No.:9/22/84-

ALC3/2016

Case No。 :13/22/84-

ALC3/2016

HQ Filc

Case No.J9/22/84¨

76 ALC3/2016

Status:Approved

Party Naine:ORIENT CRAFT IMcet No/Date:22/84-   status:withdrawn
LIMITED             ALC3/2016         1

‐02.02.2017             1

RLA File Lic No/Date:0510400878
75 :O1/84/050/00419/AⅣl17/ :05/24/095/00013/AM17/     20.12.2016             1

Decision:Comlllittcc considcred thc casc as pcr agcnda alongwith othcr relevant papcrs and noted that thc

■orms has alrcady becn Яxed by NC in its mceting No.18/AM 17 dated 08,12.2017 under para 4.04(a)(1)

of FTP against thc Special Adva1lcc Authorisation Schclnc.   Accordingly, COmmittee dccided to

withdrawp thc case.

Party Name:ORIENT
CRAFT LIMITED

MeetFヾo/Date:22/84-

ALC3/2016
02.022017



HQ Filc RLA Filc Lic No/Date:0510400877
:01/84/050/00425/AM17/   :05/24/095/00012/AM17/    20.12.2016                              .

Decision:Committee considered the case as per agenda alongwith othcr rclcvant papcrs and noted that thel

noHlls has alrcady bcen ixed by NC in its mcc」 ng No.18/AM 17 datcd 08.12.2017 under para 4.04(a)(1)

of FTP against thc Spccial Advance Authorisation Schcmc. Accordingly,Committee decided to
withdrawn the case

Case No.:20/22/84-ALC3/2016 Party Name:ORIENT CRAFT IMcct No/Date:22/84‐    Status:   :
LIMITED              ALC3/2016         1Withdrawn‐

02.022017             1          :

HQ Filc RLA F‖ c Lic No/Datc:0510400876
77 :O1/84/050/00426/AM17/      :05/24/095/00011/A～ l17/      20.12.2016

Decision:Coinlllittee considcred the casc as per agcnda along、 vith othcr rclevant papcrs and noted that the‐

norms has alrcady been Яxcd by NC in its meeting No 18/AM 17 dated 08.12.2017 under para 4.04(a)(1)

of FTP agaillst t1le Special Advancc Authorisation Scheme.   Accordingly, Collllnittee decided to l

withdrawn thc case

Case No.:21/22/84-ALC3/2016 Party NamciRICHA GLOBAL Mcet No/Date:22/84-   Status:   |
EXPORTS P,LTD        ALC3/2016         1withdrawn l

02.022017             1

HQ Filc Lic No/Date:0510400886 1
78 :0l1841050100427lAMlll :05l24l095l000t4lAMt7t 20.tZ.2Ot6

Decision: Cotntnittee considered the case as per agenda alongwith other relevant papers and noted that the
norms has already'been fixed by NC irr its meetingNo.l8/AMl7 dated 08.12.2017 under para4.04 (a) (l)
of FTP against the Special Advance Authorisation Scheme. Accordirrgly, Committee decided to
u ithdrar.l'n the. case.

Case No。 :34/22/84-

ALC3/2016

HQ File

Case No。 :26/22/84-

81 ALC3/2016

RLA Filc

Party Name:KANPUR
PLASTIPACK LTD

RLA File

Mcct No/Date:22/84-    lStatus

ALC3/2016         1Deferred
02.02.2017            1

79 Lic No/Datc:0610038507 Dcfcr Date:
:01/84/050/00440/AM17/      :06/24/040/00029/AM17/      20.12.2016 23.02.2017

Decision:Committec cOnsidered thc case as per agenda alongwith Other relevant papers and noted that the

application has bccn refcrrcd to DIPP for thcir commcnts.NC dccided to watt for their comments.The

casc stands deferrcd fOr re― listing on 23 02.2017.                           |

Case No.:3/22/84-ALC3/2016 Party NameiSECURITY     Meet No/Date:22/84-   IStatus    l
PRODUCTS PVT.LTD.   ALC3/2016         1Deferred  l

02.02.2017             1           :

HQ File RLA F‖ c Lic No/Date:0310810024 1Defer Datc:
:01/84/050/00409/AM17/      :03/95/040/00720/AM17/     121.12.2016             123.02.2017  1

Decislon:Colnmittee considered thc case as per agenda alongwith other relevant papers and noted thatthe

application has bccn reた rred to DIPP for their colη :llcnts NC dccided to wa性 for their comments.The
casc stands dcfcrred for rc― listil18 0n 23.0220!7.

80

Party NameJIVA DESIGNS

(P)LTD.,

Mcct No/Date:22/84-

ALC3/2016
02.02.2017

Status
Deferred



HQ Filc RLA F‖ c
:O1/84/050/00432/AM17/      :05/23/040/00454/AM17/      21.12.2016 123.02.2017  1

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on 23.02.2017.

gr :01 18410501004391AMl71 :061241040100030/AM I 7/ 21 )2.2016
Decision: Cornrnittee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case. Accordingly. Committee decided to ratify the norms in respect of the
Advance Authorisation issued in this case as applied for.
GSM should match in import and export.
RA concern rnay take necessary action subject to compliance of other usual conditions.

Case No.:8/22/84-

ALC3/2016

HQ F‖ e

Party Nainc:RICHA&CO   Mcct No/Date:22/84-  IStatus:Approved

RLA File

,, :01 l84l050l004l4lAMl7t :05/241040100472tAM17t 22.12.2016

Decision: Corntnittee considered the case as per agenda alongwith other relevant papers ura *.r,t tt r*gh
the details subrnitted in this case. Accordingly, Committee decided to rati|, the norms as applied for by
the finn in respect of the Advance Authorisation issued in this case as per CAD.
GSM slrould match in import and export.
RA concern mav take necessary action sLrbject to compliance of other Lrsualconditions.

Case No.:33/22/84-

ALC3/2016

HQ File

Case No.:28/22/84…

ALC3/2016

HQ Filc

Party Namc:KARAN LETEX
LTD

RLA Filc

Mcct No/Date:22/84-   Status:Approvedl
ALC3/2016
02022017                           1

Lic.No/Date:06100385141

ALC3/2016         1
02.02.2017            1

Lic.No/Date:05104009‖
|

Status
Deferred

Status
Deferred

Case No.:7/22/84‐ ALC3/2016 Party Name:RICHA&CO   Mcet No/Datc:22/84‐
ALC3/2016
02.02.2017

HQ Filc RLA F‖ c Lic.No/Datc:0510400978 Defer Date:
84 :0ll84l050l004t3lAMltl :05l24l040l004t6lAMl7l 28.t2.2016 23.02.2017

Decision: Comrnittee considered the case as per agenda alongwith other relevant papers and notiJthat the
applicatiorr has been referred to DC(MSME) and TC, Noida for their cornmeltts. NC decided to ask the,
firnr to furnish the justification for requirement of higher wastage alongwith sample in this case. The
case stands deferred for re-listing on23.02.2011,

Party Nalne:PINNACLE    Mcet No/Datc:22/84-
CLOTHING CO,        ALC3/2016

02.022017

RLA Filc Lic.No/Datc:0510400973 Dcfer Datc: |
:01/84/050/00434/AⅣ I17/      :05/24/040/00466/AM17/      28.12.2016             .23.02.2017  :

Decision:Comnlittce considcrcd the casc as pcr agenda alongwith othcr relevant papcrs and notcd that thel

application has bccn rcた rred tO DC(MSME)and TC,Noida fOr their cOmments NC decided to wait fori
their cominents. The case stands dcferred for re‐ listillg on 23.02.2017.                              1

Mcet No/Datc:22/84- ―
|86 Case No。 :39/22/84- Party NamciFLEXITUFF

キ|シ/″′′
″″″

Status



ALC3/2016

HQ Filc

Case No.:35/22/84‐

ALC3/2016

HQ Filc

Case No.:14/22/84-

ALC3/2016

HQ Filc

Case No.:17/22/84-

ALC3/2016

HQ Filc

Case No。 :36/22/84-

ALC3/2016

HQ Filc

RLA Filc

Party Name:RAHMAN
INDUSTRIES LTD

RLA FHc

Lic No/Datc:l110028251 1Defer Datei

INTERNAT10NAL LTD    ALC3/2016
02022017

:O1/84/050/00445/AM17/      :l1/24/040/00003/AⅣ:17/      30.12.2016 23022017

Decision: Committee considered tlre case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait for their comments. The
case stands deferred for re-listing on 23.02.2011.

Mect No/Date:22/84-

ALC3/2016
02022017

Status
Deferred

７
′
０
０

Lic.No/Datc:0610038523 1Defer Datc: |
:01/84/050/00441/AM17/      :06/24/040/00033/AM17/      02.01.2017             123.02.2017  1

Decision:Co:η mittcc considered thc case as pcr agenda alongwith othcr rcicvant papさ Is ahd i3i`百 1h圧 li3
application has bccn referrcd tO DIPP for their conlmcnts.  NC dccided to wait for their comments. Thel

case stands defcrrcd br rc― listil18 0n 23 02.2017

Deferred

Lic.No/Date:0510401065 1Defer Date:RLA Filc

Party Na:llc:ヽ VILLIAM     Mcet No/Date:22/84-
GOODACRE&SONS    ALC3/2016
INDIA PVT.LTD..

RLA Filc

Party Na:lle:PK.OVERSEAS IMcet No/Date:22/84-   Status

ALC3/2016
02.022017

88
:01/84/050/00420/AⅣ l17/      :05/24/040/00488/AM17/      03.Ol.2017             123.02.2017  1

Decision:Colnillittcc considcrcd the casc as per agcnda alongwith othcr rclevant papers and notcd that thcl

application has bccn referrcd to DC(MSME)and TC,Noida for their comments.NC dccidcd to wait forl

thcir comlnents.Thc case stands deferred fOr re‐ listing on 23.02.2017                     1

Status:Approved

:0lt84l050l00423lAMl7l :101241040100090/AMl7/ 03.01.20t7
89 Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that

the application has been referred to DIPP for their comments. Accordingly, Committee decided to ratifo
the norms in respect of the Advance Authorisation issued in this case as applied for including 5 %
wastage subject to relevant tlrickness in export and import.
GSM should match in import and exporl.
RA concern may take necessary action subject to compliance of other usual conditions.

02.02.2017            1

Lic.No/Date:10100596761

Status
Deferred

Lic.No/Datc:0610038524 1Defer Date:

Party Nallle:THREADS     ‐Meet No/Date:22/84-

(INDIA)LIMITED       ALC3/2016
.02.02.2017

90
RLA File

:01/84/050/00442/AM17/      :06/24/040/00034/AM17/     103.01.2017 123.02.2017  1

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the I

application has been referred to DIPP for tlreir comments. NC decided to wait for their comments. The ',

case stands deferred for re-listing on23.02.2017.

Party Name:GAURAV Meet No/Date:22/84-91 Case No.:11/22/84-

1賭

Status

IDeferred  i

―」



02022017

Lic No/Datc:0510401086 ‐Dcfcr Date:
:O1/84/050/00417/AM17/      :05/23/040/00486/AM17/      0401 2017 23022017

Decision: Cornmittee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait for i

tlreir cornmerrts. The case stands deferred for re-listing on 23.02.2017.

Case No.:38/22/84_    Party NameiFLEXITUFF     Meet No/Date:22/84‐
ALC3/2016        1NTERNAT10NAL LTD    ALC3/2016

02.022017

HQ Filc RLA Filc Lic.No/Datell110028253 ‐Defer Date:
:01/84/050/00444/AⅣ l17/ :11/24/040/00004/AM17/      04.Ol.2017 23.02.2017

Decision: Committee considered tlre case as per agenda alorrgwith other relevant papers and noGd that the
application has been referred to DIPP for tlreir comments. NC decided to wait for their comments. The
case starrds def-erred for re-listing on 23.02.2011 .

Party Name:RICHA&CO   Mcet No/Date:22/84-
ALC3/2016
02.02.2017

RLA Filc Lic.No/Date:0510401095 1Defer Date:
:O1/84/050/00416/AⅣ :17/      :05/24/040/00500/AM17/     .05.Ol.2017 23.02.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their commenrs. NC decided to wait for
their conrments. Tlre case stands deferred for re-listing on 23.02.2011.

(q4 )

ALC3/2016

HQ Filc

Case No。 :10/22/84-

ALC3/2016

HQ Filc

INTERNAT10NAL

RLA File

ALC3/2016 IDeferred  l

Status
Deferred
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Casc No.343
ⅢS(India)PVt.Ltd.

NC Mectillg No.22/AM-17 dt 02.022017
aCtLlaHy 1lcid On 16.02.2017

File No.01/84/050/260/AM-12/DES― V

RA.F.No.04/24/040/00218/AM12

Fixat

0410

on of norms for cxport product“ ShOes(Fu‖ Shocs Mens)against thc Advance Authorization No.
29701 datcd 21・ 10.2011.

Decision:CommitteeconsideredthecaseaSperagendaalongwithother,ele
details subrritted in this case and observed that the finn has requested for fixatiorr of nonns as their case was
re.iected by NC in its meeting No. 37184 dated 15.12.2011. Committee also observed that the case has been
referredtoDlPPon02.02.20lTforexamine/commentsofthecase. NCdecidedtowaitfortheircomments.
Tlre case stands deferred for re-listing on23.02.2017.

Case No 344 Ⅳ1/s.Loyal Textiles ⅣIi‖ s Ltd.

NC Mecting No.22/AM-17 dt 02 02.2017

aCtL:a‖ y hcld On 16 02.2017
File No O1/84/050/00189/AMll

RA F.No.35/24/040/00020/AMH    I
Rc―ЯxatiOn of norms againstthe Advance Authorization No 3510030915 dated 14.07.2010.

Decision:CommitteeconsideredthecaseaSperagendaalongwithotherrei"
details submitted in this case and observed that the firm has requested for remove itre CSV1 condition which
was decided by NC in its rneeting No. 30/84 dated 21.10.2010. NC decided to defer the case for re-listing
on 23.02.2017 .
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Casc No 345 M/s.JPM Exports Pvt,Ltd.

NC Mccting No 22/AM‐ 17d102022017
actua‖v hcld on i6 02 2017

Fi!e No01/84/50/00176/AM‐ 16/DES‐ V

RA FNo 02/24/040/00085/AM16

Fixation of norms in respect of Advance Authorization No. 02 10206023 dated 29.07.201 5
Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details subrnitted in this case and observed that deficiencv letter has been issued to the firm on 19.09.2016 to
furnish the CAD and sample of the product. The reply is not received from the firm. NC decided to wait for
their reply. The case stands deferred for re-listing on 23.02.20 17.

(97)

Case No 346 M/s.Violet Apparels Pvt.Ltd.

NC Meeting No 22/AM‐ 17 dt 02 02 2017

actua‖ 、 hcld on i6 02 2()17

File No 01/84/050/00398/AM‐ 13/DES― V

RA FNo 05/24/040/00371/Aヽ 413
Fixation of norms for export product“ Shoes(Fu‖ Shoes Mens)against the Annual Advance Authorization No.
0510341894 dated28 12.2012

Decision:Committeeconsideredthecaseasperagendaalongwithottrerretevan@
details submitted in this case and observed that the firm has requested for fixation of norms as their case was
re.iected b."" NC in its meeting No. 02/84 dated 28.12.2012. NC decided to defer the case for re-listing on
23.02.20t7 .

(98)

(99)

Casc No 347 M/s.Amit Exports Pvt Ltd

NC Meeting No 22/AM‐ 17 dt 02 02 2017

actua‖ y hcld on 16 02 2017

File No O1/84/050/419/Aヽ 4‐ 16/DES‐ V

RA FNo 02/24/040/00179/AM16
Fixation of norms for regularization of Adv. Licence No. 02 10206430 dated 08.0 t.2b l6

Decision: Comnrittee considered the case as per agenda alongwith other relevant papirs anO *ent ttrrougn me
details submined in this case and observed that the deficiency letter has been issued to the firm on 01.12.2016
through e.mail. to furnish the Style Nos and efficiency in the CAD of the product. The reply is not received
from firm. NC decided to wait for their reply. The case stands deferred for re-listing on23.02.2017.

Casc No.348 Ⅳ1/s.Oricnt Cratt Ltd

NC ⅣIceting No 22/AM‐ 17 dt 02.02.20 1 7 actually
held on 16 02.2017

F‖cNo 01/84/171/270/AM17/DES‐ V

Fixation of norms for export product Ladies Rompcr made of 100° /。 Li:lcn Dycd Woven Fabric,GSM
175(十/_10ツ6)Style No.382635/720006 against Special Advancc Authorisation Schemc as per
provisbn omara 4.04(a)(l)OfFTP-2015-2020.

Decision:Videtheirletterdatedl8.0l.20l7M/s.orientCraftLtd.tra,e@
llornls for above said exporl product under Special Advance Authorisation. Committee considered the
case as per agenda alongwith other relevant papers and went throLrgh the details submitted in this
case. As per CAD/CAM and other details provided irr this case, the Committee approved the input
outptlt llorlrs as applied for. The copy of the application is forwarded to the concerned RA for further
rlecessary actiott and compliance of other usual conditions. There is no need to send the case to DGFT
( HQ) lor trxation the norms agairr.
GSM should match in irnport and exoort.
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Casc No.349 M/s.Shahi Exports(P)Ltd.
NC Meeting No.22/AⅣ l-17 dt.0202.20 1 7 actually
held on 16 02 2017

Fixationofnormsfbrexportproduct(l)GirlsDressStyleNo'+o:psffi
Wovcn Printcd Fabric GSM 125(Tolerance+Or-10%(2)BabiCS Garmcnt(Drcss)Sサ le No.4DJE5
V820 Made of 100%viscose Woven P面 ntcd Fabric GSM 125(Tolerance+Or― 10%)against
Special Advance Authorisation Scheme as vision of para 4.04(a)(1)Of FTP-2015-2020.

Decisiorr: Vide their letter dated 03.02.2017 M/s. Shahi Exports (P) Ltd. have requested for fixation
of norms for above said export product under Special Advance Autlrorisation. Cornmittee considered
the case and noted that the finn has applied for higher wastage as per the application. Accordingly,
Conrmittee decided to ask the firm to justify the higher wastage with clear copy of the CAD. The ciie
l is dcfcrrcd for 23.022017.

(102)

F‖e No.01/84/171/273/ANl17/DES‐ V

Casc No 350 M/s. Richa Clobal Exporrs (P) I-ta.
NC Mecting No.22/AM― 17 dt.02.02.2017actuallyttFileNo.01/84/171/277/AM17/DES‐ V
he!d On 16 02.2017               1
rixatlon oi nOrllls 10r cxport product(1)Ladics ShOrts Of 97%Cotton 30/O Spandcx Dyed Wovcn

Fabric GSM 245(十 /_10%),Style No.7267582/7275782(2)Ladies ShOrts Of 97%Cotton 3%
Spandex Blcachcdヽ VOvcn Fabric GSM 245(+/-1094), Stylc No. 7265782 against Special Advance
AL1lhOriSatiOn Schclllc aS pcr provision ofpara 4 04 ra)rl、 。fFTP_2015_,0,0
Decisiotl:Videtheirletterdatedl3'02.20l7M/s.
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered tlre case as per agenda alongwith other relevant papers and went through the details
subrlitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the inpLrt output norms as applied for. Tlre copy of the application is iorwarded to the
concerned RA for firrther necessary action and compliance of other usual conditions. There is no need
to send tlre case to DGFT (HQ) for fixation the norms again.
CSM should match in irnport and exporl.

Casc No.351 M/s. Richa Global Exporrs (P) Ltd.
NC Mccting No.22/AM-17 dt 02 02.2017
actua‖ y lleld On i6.022017

File No O1/84/171/276/AM17/DES― V

ision of para 4.04 (a) ( I ) of FTp-20 t 5-2020.

Fixation of norms for exporl product ( l )
100 (+/-10%) Style No' 432278 1439014 against Special Advance Authorisation Scheme as per

Decision: Vide their letter dated 13.02
fixation of nonns for above said export product under Special Advance Authorisation. committee
considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The .opy oi the application is forwarded to the
concerned RA for further necessary actiorr arrd compliance of other usual conditions. There is no need
to send the case to DCFT (HQ) for fixation the norms again.
GSM shOuld match in i

Case No.352 \4/r. K. Mohan & Company (Expor6) pvt, Ltd.
NC Mceting No.22/AM-17 dt.02.02.2017

aCtLla‖ y held On 16.022017
Filc No O1/84/171/277A/AM17/DES― V

Fixation Of nOrms for expon product~Mcns Full Slecve Shト
ャ十Made Of 10o%cOttOn Yarn Dyed

Fabric GSM 139 Sり lc No.#A10FO(MenS Shirts)against Special Advance Authorisation Scheme as
per provision of para 4 04(a)(1)Of FTP-2015-2020

24 /
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Decisiorr: Vide their Email dated 16.02.2017 M/s. K. Mohan & Company (Exports) Pvt. Ltd. have

requested for fixatiorr of norms for above said exporl product under Special Advance Authorisation.
Cornmittee considered the case as per agenda alongwith otlrer relevant papers and went through the

details submitted in this case. As per CAD/CAM and other details provided in this case, the

Committee approved the input output norrns as applied for. The copy of the application is forwarded
to the concerned RA for firrther necessary' action and cornpliance of other usual conditions. There is
no rreed to send the case to DGFT (HQ) for fixation the norms agairr.
GSM should match in import and ex
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